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MR. SPEAKER : I have read your
letter. I would not allow any submiss-
ions now. It is good that my attention
has been drawn to it. But no more
submissions. (Interruption) I am on my
legs. I am not allowing you. I have
received your letter. You were kind
enough to write to me.

SHRI SAMAR GUHA : 1 have a
right to say. I have written a letter to
you yesterday, but I have not received a
reply. I have right to say. .....

MR. SPEAKER : You have no right
to get up. I am passing on to the Calling
Attention Notice.

SHRI SAMAR GUHA rose --

MR. SPEAKER : I have not accepted
your proposal. If tomorrow, you send
a Calling Attention Notice and if some-
body else writes to me, ‘“Do not allow
it,” and if I am to accept the latter, then
there will beno Calling Attention Notices
at all | If tomorrow Shri Samar Guha
sends a Calling Attention Notice and
somebody else writes to me, ‘‘You do not
allow it,”* then, there will be no end to
it. (Interruption)

SHRI SAMAR GUHA rose-.

MR. SPEAKER : Order, Order.
You have no right. I am telling you
that you have no right, It is not pro-
per. If I have allowed a Calling Atten-
tion motion and If you say, ‘Do not
allow it,’” then, if I concede your request,
there will be no Calling Attention Notices
any longer. I will be surrendering my
right, and I will be denying the right of
Hon. Members to send such notices. If
the Calling Attention Motions are
allowed, they will come up, whether you
like it or not, and the Member will have
it.

SHRI SAMAR GUHA :
submission is***

MR. SPEAKER :
Nothing will be recorded.
will not be recorded.

SHRI SAMAR GUHA rose-.

MR. SPEAKER : You may say any-
thing ; nothing will be recorded. Plcase
sit down. I appeal to you. Will you
kindly sit down ?

Sir, my

Order, Order.
His spcech
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SHRI SAMAR GUHA : I humbly
submit to you that I had written to you.
MR. SPEAKER : Will you kindly
sit down ?  Shri Jyotirmoy Basu.
SHRI JYOTIRMOY BASU rose ..
SHRI NAREDRA SINGH MAHIDA
(Anand) : Sir, I move under rule
225 a question of privilege. I am ona
point of order ?
MR. SPEAKER :
of order ?
SHRI NAREDRA SINGH MAHDIA :
I raise a question of privilege.

MR. SPEAKER : About what ?
SHRI NARENRA SINGH MAHIDA :
I request you.

What is the point

MR. SPEAKER : What is it ?

SHRI NARENDRA SINGH
MAHIDA : It is about--

MR. SPEAKER : About what ?

SHHI NARENDRA SINGH
MAHIDA : Breach of privilege.

(Interruption) If you want that it could
be done letter, I will raisc it afterwards.

MR. SPEAKER : Calling Attention
has been called. It is certainly unfor-
tunate, because he is a senior member.
I have taken up the Calling Attention.

SHRI NARENDRA SINGH
MAHIDA : I will raise it afterwards.
12.30 hours.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

NEEDE TO RECALL THE GOVERNOR
OF WEST BENGAL
SHRI JOTIRMOY BASU (Diamond
Harbour) : Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public impor-
tance and I request that hc may make a
statement thereon :
“The immediate need to recall
the Governor of West Bengal, Shri
Dharam Vira."

SHRI Y. B. CHAVAN rose ..

SHRI J. B. KRIPALANI (Guna) :
8ir, this is an important issuc. I do not
usually intervene, but this is an important

$$4Not recorded.
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issue and therefore, it should not be dis-
posed of through a calling attention
notice. If there is to be a discussion,
it is in your power to give more time.

MR. SPEAKER : It is an important
matter, no doubt. Mr. N, P. C. Naidu
also has given his name. He is totally
against recalling the Governor. He came
to me, but unfortunately he had to go
somewhere on account of some urgent
business. He told me that he is totally
against of the Governor.  So, it is not
as if all pcople want that Mr. Dharma
Vira should be recalled.  All the names
have been ballotted. It is not that the
names of only those who want Mr.
Dharma Vira to be recalled have been
ballotted. It is an important question
and that is why I admitted it out of 40
or 50 notices for calling attention 1
receive every day. Let it be answered.
If Mr. Karipalani and others want to say
something, the general discussion on the
general budget is coming. So many
discussions are coming and those who
want to oppose this will have an oppor-
tunity.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, Article 156 of the
Constitution provides that the Governor
of a State shall hold office during the
pleasure of the president and that, subject
to such pleasure, the Governor shall hold
office for a term of five years from the
date on which he enters upon his office.
However, the present Governor of West
Bengal had requested the Prime Minister
towards the end of October, 1968 for
a charge on personal grounds. He was
persuaded to stay on in view of the
mid-term elections which were to follow
soon. The request made by the present
Governor of West Bengal is under consi-
deration.

SHRI JYOTIRMOY BASU: The
champion of democracy, Mr. Yeshwant-
rao Chavan and his Congress needed men
to do dirty job. So they had to fall
back upon old British bureaucrats...

MR SPEAKER : This is ccmpletely
out of the way. (Interruptions). Order,
order. Don't make me helpless. From
the Chair, I have to control the whole
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House. Don't put me in an embarrassing

position. Please put only a pertinent
question.

SHRI JYOTIRMOY BASU : A man
who was Secretary till the other day
holding the thirtieth position in the
Warrant of Precedence was kicked up-
stairs to the fourth position and installed
on the top of the elected representatives
of five crores of people in West Bengal
and similarly in many other places.

They have ignored his past when he
as Textile Commissioner made Govern-
ment to losc Rs. 55 lakhs and deliberately
kept Government in darkness.  There
is a report of the Public Accounts Com-
mittee. He was sent with the express
purpose to destroy the the United Front
and re-stettle the Congress.  All along
he was opposed to the United Front.

MR. SPEAKER : Is Shri Basu going
to read the whole thing, the question he
prepared before he heard the reply of the
Government ? 1 think it is not fair.

SHRI JYOTIRMOY BASU : Sir, 1
would not take more time than what you
give to others.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, would you permit similar
attacks being made on the President or
Governors of other States on the floor of
this house ?

MR. SPEAKER : I will not allow Shri
Basu to continue like this. There is no
use his attacking a person who is not
here. This is a Notice to call the atten-
tion of Government. The Government
has already replied to it. If he continues
to read his whole speach I will get it
expunged. Will he kindly put a question
and not make a speach ?

SHRI JYOTIRMOY BASU : I am

only saying what the people of West
Bengal have said.

MR. SPEAKER : Let him not attack
an individual. Let him put a short
question and not use abusive language.

SHRI JYOTIRMOY BASU : He ought
to know the intrigues...

MR. SPEAKER : He may do any-
thing he likes. He has not got the
permission of the Chair (Interruptions),
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SHRI NAMBIAR (Tiruchirappalli) :
He is only prefacing the question.

MR. SPEAKER : He cannot make
allegations and use abusive language in
the name of making a preface to a
question.

SHRI JYOTIRMOY BASU: When
the question of Czechoslovakia came the
need for generosity was felt.

MR. SPEAKER : Here is an indivi-
dual who is being discussed and not a
policy. The hon. Member has got every-
thing written to abuse a person who is
not in a position to reply here. He
may abuse the Government, he may make
allegations against the Government but
he cannot abuse a person who is not here
to defend himself.

SHRI JYOTIRMOY BASU: Iam
only saying what misery he had brought
about in West Bengal and I am asking
whether he should be allowed to remain
in power.

MR. SPEAKER : Will you all kindly
sit down ? 1 will read the rule also. If
he fcels like that he can sec it. Rule
352 says :

“A member while speaking shall
not—

(v) reflect upon the conduct of
persons in high authority un-
less the discussion is based on
a substantive motion drawn
in proper terms ;"

In the name of a Calling Attention
Notice if you want to talk about any-
thing you like, it is not proper. You
referred to Czechoslovakia and other

things. There it is criticism of the
government and not of a particular
person.

SHRI M.L. SONDHI (New Delhi) :
Sir, on Czechoslovakia.........

MR. SPEAKER : Will Shri Sondhi
kindly sit down ? Already, I am finding
it difficult.

SHRI VASUDEVAN NAIR (Peer-
made) : Sir, will you clarify one thing
for the sake of the hon. Member and tbe
House. You in your wisdom have ad-
mitted the Calling Attention Notice, The
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notice or motion is specifically on the
subject of the withdrawal of the Governor
of West Bengal. Naturall, his with-
drawl or recall is sought for because
there is something against his conduct......
(interruptions)

MR. SPEAKER : When the hon.
Member is asking me a quesion, why
should hon. Members on the Congress
side be worried about ?

SHRI VASUDEVAN NAIR: The
admission of the motion implies that the
conduct of the Governor is in question.
So, as far as that goes, we have a right to
question his conduct and functioning as
Governor of West B2gal. If we criticise
the conduct of Shri Dharma Vira as
Governor of West B:ngal, you cannot
prevent it because you have admitted
this motion.

MR. SPEAKER : Will he kindly sit
down ? By Calling Attention Notice you
call the attention of the gouernment to
give you information. It is not a regular
discussion. If it is a regular discussion,
you can criticise anybody ; you have
the absoulate right and I do not question
that. In the Calling Attention Notice,
government makes a statement. If that
statement or answer is not satisfactory,
he can ask for a clarification. He
cannot make a spexch on the basis of
that answer. Now, does Shri Jyotirmoy
Basu want to ask for some clarification or
doss he want to rcad the whole speech ?
If, in spite of my request to him not to
do so, he persists in rcading it, I might
tell him that I am going to expunge
everything which is irrclevent. I am
going to take a firm stand. Because 1
have admitted a motion it doss not mean
that he has complete freedom to abuse
anybody.

SHRI NAMBIAR : Sir, hc is not
using any abusive language. He s
rcasoning out why the Governor has to
be recalled.

MR. SPEAKER : No, 1 do not want
the reason. The question must be based
on the answer given by the hon. Minister.
It can be only a clarification ; I do not
want reasons or specches,
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SHRI JYOTIRMOY BASU : Sir, is
that what you do when calling attention
notices are given by the other side ?...
(Interruptions). 1 know your colour.

SHRI P. K. DEO (Kalahandi) : Sir,
he is attributing motives to the their. Lst
him withdraw them...(Interrupticns),

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Yes, Sir. Let him withdraw
those remarks.

SHRI JYOTIRMOEY BASU : 1 wish
to ask only two questions.

MR. SPEAKER : Let him ask the
questions, if he wants, but no reasons.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : What did he say about the
Chair ? We want to hear the exact words.
(Interruptions).

SHRI JYOTIRMOY BASU : Who
are you to ask for that ? (Interruptions),

SHRIMATI SUCHETA KRIPALANI :
Let him repeat them...(Interruptions),
They have no business to make a
mockery of this House. We want busniess
to be carried out in this House with
decorum. We do not want this kini
of indecorous behaviour in this House.
We are pretty sick of this...(Interruptions)

SHRI VISWANATHA MENON
(Ernakulam) : You have not come here
be teach us...(Interruption),

SHRI JYOTIRMOY BASU : In view
of the fact that the representative of
Shri Chavan and the President here had
conspired with Shri Ashok S2n and
probably Naxalbari people for having
some papers distributed to boycott
clections, may I say ...... (Interruption)

SHRI HANUMANTHAIYA (Banga-
alore) : This is an allegation. This
should not go on the record.

SHRI VASUDEVAN NAIR : Why
are the Congress Members so agitated ?

SHRI JYOTIRMOY BASU : In view
of the fact that Shri Dharma Vira con-
spired with Shri Ashok Sen, took out
a forged letter from Basumati Press and
distributed it quite indscorously, will
they rccall the Governor before 6th
March, before the joint session meets ?
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SHRIMATI SUCHETA'KRIPALANI :

We damand that he should be there up to
the 6th March...... (Interruption),

SHRI J. M. BISWAS (Bankura) :

Bureaucracy should be taught manners...
(Interruption) .

SHRI Y. B. CHAVAN : My answer
is, “No™".

SHRI JYOTIRMOY BASU: My
second question is...

MR. SPEAKER ; This is a call-atten-
tion ; this is not Question Hour. On
the call-attention. only onc question is
premitted.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : I want to se:k some clari-
fication. You had permitted Shri
Basu after long travail, to ask
something in the way that he did
and the hon, Minister gave a peremp-
tory answer, Originally he had said that
the Government was  considering  the
matter of getting Shri Dharma Vira back.
Therfore when a clarification is asked
for on the basis of certain matters of
knowledge, we have a right to exp=ct of
the hon. Minister to tell us something in
regard to that and not merely, “I won't
do that. I was a little disturbed when
you said, ‘‘Answcr only the sccond
part and not the first.”

MR. SPEAKER: It was a clear
question whether tke Governor was
going to be called back before the 6th
and the Home Minister said, *“No’.
It is a hunderd per cent complete
answer.

it wy femd (F37) : areaw wET,
oftq TS F TEEAT A AT F G
1967 F gAra F N g & af N,
I9% FfEes I AR dfaam AN
qIUHT 1 dew], "W e & St
aw-frgag geR @), JER q@iw
A &1 & frar |, (TEFEE), =
ak ¥ qfrew ams  fasm @ ¥
weqer A %77 e faw awr & awfa
& fr e felY Y TR W
waier T w7 gw § W g
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[+ 7y femar]

weaT dre ¥ g% & 7w fou & fawm
T &Y d5F 1 & Wi F QT E |
oo (HAET) . IEE AT AT T AR-
afc &1 wraw Fraw fear @ ofEmw
TS F) fqam ST F qeqw ¥ W
T s0FT FY g, AT SR ¥ Y 9w
geew § 9O%T gAY AT § 1 s
DA FG & | TEAC faar fagw
o 1 gwafa & fF W Swaifrs
ALFER FI J@TET TG} FT Fawm, TG
gTa wraw 7g W w37 & fF faems @
FY FEAE § wegey oft T@s Ad
]NT | A gAY 9FT AT THT AWK
FET GHTT GIT g1, g@HT Y
SN e W@ | 9@ Jg AT &,
gL A a7 gAY FMAeT @,
I79 WY UF IS AETEY §, AR
o afew e # s=ar

o7 ¥ haeT 79 SHAT F g faar
AT arfea | ofwdt g ®OoSar
F gra gg frum fear mar &
gfeest g F A7 AfANes A FA &
qu am A &1 AIfEw g 7N Sh
Tgy T §, 3@ AW F ar ¥, owar
& g g T gk wXEHT #Y A
Far § g F7 & FgY § AR FY
g fF ot it § weqaw W #®
safeama FTWT F IFT IA A TAAT
¥ 97 ¥ gT & fou faas a1 § fs
I & fqarada &1

Jeqe HEIEy, dfqarT Ay & G
N M7 & #N ARy W osAmw
feoram 1 6 A M fauwrw @™ A
dsF QAT § 1 gAR Afaww ¥
foar § i fawmses &1 st g
X IOTET A JAA ¥ AT A
TFAT & FHITIOT @R 1 I F AT
N § 1@ WEEd ofaym

oo
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MR. SPEAKER : It is agreed ; nobody
is disputing that.

oft wy fowd : Si% & A qEAT
“fw w3E’ wE & ; TR A,
framael #t & goTa T §, I S
¥ A FTFOT N FqeTAT q¥AT

t..

MR. SPEAKER : It is all accepted ;
nobody is disputting that.
it vy fomd ;AT ST AT TR R
Ig T A TFA § A | TAHT AT
a1 Tegafa & st wfwwrew gar
g gL AT Afa & TR w @
AT AFTST FAT & | qg wiAwEA ®
g frar strar & 1 AT Y oW
afgwrT adY @ afawm §—alt ¥aw
TF 17 93,7 S fF qgAT aga qEy
gat B & o Fav § 1 wfae Wt
TF 9T # 7g frar gen
“There shall be a Council of

Ministers with the Chief Minister
at the head...”

MR. SPEAKER : Why are you was-
ting the time of the House? It is a known
provision and accepted by all. You
need not read all that. What is your
question ? What is the clarification that
you want ?

ot w9 fond : ag & A wg @
g1 ag g ara agAr aw R, Afew
A & Al §uws ¥ § wawy
TaTTFar 1 ar & v oww ?

% ag g g § e s
¥ aadlet ®TA &1 TAHT F R
sfawc AgY @ Al 6 a 0w %1 Ay
WYY I¢ FIAT q¥AT 1 9@ qfews)
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FEIFE AT RE I A F Ay
ST F1gaT g & o e ;"
ag g« &N f5 o wfanes & gra
WYY A FT & fEar S 99§}
ag gag faum Aes & @ &, A
AT AT 39 §O§ AT FAA FT
TEAT ARY § @ AT AW I TG
gorg & fF ag gEd g | 9w
TF 33 GO W § OF  wfwfaefen
TR agt 9% fagEr w1 fear oy
77 AT ToAT & gEEeE) ¥ OFTH
Fgar arE g | F aw YA F v A
w1 T1gar § fF g axE @ A
gfaesr e Toww FT o@EaW™ A
TG | 9fEd TS &Y ST FOA
dger afede & 39 & @mEA W9
FfEy i< m7dT wy ag worg Afed
e ag W #1 AFT qr AT faEedy
SfFqTa FTTAT FY AFT FE& TR N7
T o arrfwfofer mq47 (1
afea+) de #1 wfanTe § ag @
F Afa qwTey a7 FI T AT AR |
I &Y TIAT |

SHRI Y. B. CHAVAN : He is asking
me to give my opinion or constitutional
issues. If he accepts me as a constitu-
tional pundit, certainly, I will give him
my opinion. But not here. Secondly.
he is expecting me to give somc advice
to the Governor. The Government of
India does not function as an adviser to
the Governor.

Wt Ay fowg : ag faogw 199
I ®g @ § ¥ifF a8 g FTW T
THAE FY YEarzE fadw WA w@A
£

it W AW (wrEwaw) o afeady
TS B FAa ¥ fragd gl & dow
off gt & faors st ww w
T faar & ar Y, s fear &
N Im AT ¥ & few™w
AT W fas dfaw & agE 97
Rt oA vy Ifew y ?
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gATY g9 §AT 7 qgt 9T v 91
f& & argeht g 5 afzwslt dme AN
T qg7 9 3F qE qET F
R g IV 9T ggawm JA, afzs a7
T[T g g a1 A AT Ig TIH HY
fes s & AT F0 & ar #
AITET AT @I & g T IR g
qfyefl de FY @R ¥ GEAW
w7 TEar g7

SHRI Y. B. CHAVAN: If I have
understood the significance of the mid-
term election, they have given the man-

datc to the United Front Government
to govern West Bzngal constitutionally.

12.56. hrs.
QUESTIONS OF PRIVILEGE

MR. SPEAKER : Mr. Mahida wanted
to say something.

SHRI NARENDRA SINGH MAHIDA

(Anand) : My motion is about breach
of privilege. I had written a letter
under rule 222...

MR. SPEAKER : Is he spcaking about
that letter ? I thought he wanted to say
comething else. 1 have not given him
consent. Unless the speaker gives con-
sent, it cannot be raised. 1 have not
given him permission. H: may read
the rule.

SHRI NARENDRA SINGH

MAHIDA : The second para of rule 225
rcads as follows : —

‘‘Provided that were the Speaker
has refused his consent under rnle
222 or is of opinion that the
matter proposed to be discussed
is not in order, he may, if he
thinks it necessary ; read the
notice of question of privilege and
statc that hc refuses consent or
holds that the notice of question
of privilege is not in order."”

MR. SPEAKER : The rule says: ‘...
he may, if he thinks it necessary’. I have
not thought it necessary. I shall tell
you. Itisinyour own interest that I
have done so...

SHRI NAENRDRA
MAHIDA : I wanted to raise..,

SINGH



